
59 Central Sales Tax       [RAJYA SABHA] (Amdt.) Bill, 1976 60 

[Shri Govindrao Ramchandra 
[Mhaisehar] 

amount. I c.o not complain. But I only want 
that it should go on record here that this is a 
major loss to the revenues of the State and all 
these points may be considered seriously 
when the Seventh Finance Commission is 
appointed. Compensation on uniform 
principles of fair-play and mstice should be 
provided to all the States which suffer because 
of this Central legislation in their revenues of 
sales-tax. Once more I submit to the hon. 
Minister, through you, to consider this 
suggestion. 

Thank you. 

MR.   DEPUTY  CHAIRMAN:      The   
louse stands adjourned till 2 P.M. 

The House then adjourned for 
lunch at one minute past  >ne of the 
clock. 

The House reassembled after luhch at two 
minutes past two of the clock, Mr. Deputy 
Chairman in the Chair. 

THE CENTRAL    SALES TAX 
(AMENDMENT)    BILL    1976—Contd. 

SHRI SANTOSH     KUMAR   SAHU Jrissa):  
Mr.  Deputy  Chairman>  Sir, at the beginning, I 
would like to support this Bill because it seeks to 
clear some anomalies which have accrued as a 
result of the various judgments   of the   
Supreme  Ccurt  regarding      the inter-State 
seles-tax and the Central sales-tax and then it 
seeks to   bring out a type of uniformity about    
the position of the sales-tax as    regards the 
inter-State trade and the export and import of 
different commodities. 

While we analyse the different sections of 
the Bill, we find that the Bill seeks to make 
explicit, very clear and very emphatic the 
definition of what is meant by business. 
Secondly, also, in tune with the times, to have 
a greater export trade of our country, it has 
tried to exempt from the purview of sales-tax    
the goods 

which we were thinking of exporting to other 
countries. In the world today there is a lot of 
competition in the market of international 
trade where, if we want to have a good deal 
of export, it is necessary that we must give 
some   incentive?. 

While   agreeing   generally   with   all the 
broad principles which have been enunciated 
ir< the Statement of     Objects  and      Reasons  
of the  Bill,      I would Iika to submit before you    
to impress upon the honourable Minister that it 
is  also  necessary to    remove some of the 
misapprehensions in the minds of some 
honourable Members. Sir, it is accepted in our 
country, and it is gradually felt more and    more 
every day, that indirect taxation     is one of the 
major sources of revenue of the nation.    As 
such, sales tax is playing  a  very  pivotal role in  
augmenting the resources of the different States 
of the country.    In our    Constitution it has 
been provided for     a federal  structure  of 
taxation;  it  has also been provided therein that    
the States also should mobilise additional 
resources and that the Centre should and assist 
the States which are suffering and which are 
backward.   That is why we have made a 
provision in our Constitution, as a permanent 
feature, for the distribution of different cate-
gories of taxes among the States and there is 
also a Commission set up for the distribution of 
the resources. 

It is true that we have to tie up the loose 
ends in the Central Laws. Clause  4  of  the  
Bill  reads— 

"Provided that a dealer shall not be. 
liable to pay tax under this Act on any sale 
of goods which, in accordance with the 
provisions of subsection (?) of section 5, is 
a sale in the course of export of those 
goods out of the territory of India." 

Sir, it is true that many of the developing 
countries of the world do not levy any 
purchase or sales tax on items which they 
intend to export. But there is the basic 
difference. The 
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hon. Minister who has been representing our 
country at the various economic conferences 
of the non-aligned countries and have 
advocated that the developed countries are 
robbing the poor, developing countries of Asia 
and Africa by taking away their raw materials 
and sending them the finished goods. In view 
of this, I would like to submit for the hon. 
Minister's consideration that there must be a 
broad distinction made between the processed 
materials which we are sending for exports 
and the raw materials which we are going to 
export. It should be the policy of a developing 
country that it does not give too much impetus 
for the export of basic raw materials which are 
exhaustive in their character. I would like to 
quote the example of minerals. They are not 
exploited fully because we have not the 
infrastructure for the scientific development 
nor do we 'have the resources to use them 
industrially. We could develop these materials. 
But there is no meaning, in giving impetus or 
incentive for the export of the basic raw 
materials or minerals. Mother earth has given 
us all these benefits. So, I say that this 
incidence of taxation in our national economy 
must be considered. In bringing such a Bill 
forward, we have to think of the materials 
which are correlated, minerals and other 
materials which we want to export. 1 will give 
you one example. We sometimes export 
titanium or other kinds of atomic minerals, by 
which  we think we can get a higher price for 
them. When they go outside, they become 
back after finished product it becomes a 
thousand times more valuable. In such cases, 
what is the necessity of giving this incentive? 

Sir, I would like to put before you "this 
point. If we debar these States which are 
backward but which have got such minerals 
from imposing sales tax because we want to 
give export incentives, I feel that these areas 
"will be suffering much and they can-3iot 
build up their economy.      Being 

economically poor States, they cannot build 
up the momentum to mobilise additional 
resources for the greater development of the 
people who are there. So, this is one of the 
very important questions to be considered. 

Sir I nave got another apprehension a so. 
The hon. Minister has spoken of bring about 
uniformity in the levy of sales tax and also of 
bringing into the list new articles for imposing 
sales tax. At present, in our country there is 
no uniformity in regard to levy of sales tax in 
the different States. In many of the States 
sales tax is not levied on essential food 
articles like rice and ethers and also on other 
materials. In some of the other States sales tax 
is levied on such articles. Now, I apprehend 
that if these articles are brought under the 
purview of the Central sales tax, though there 
may be uniformity in the levy of sales tax, 
ultimately it will cause a rise in the prices of 
essential commodities. Will it not affect very 
much the sound policy we are following of 
checking the price rise and inflation in our 
country? So. these are the two very important 
points which must be considered while this 
Bill is passed, and the hon. Minister who is in 
charge of Revenue end Banking must look 
into it. 

The other thing, is, naturally when we give 
some exemptions for export and when the 
States cannot levy sales tax, it will change the 
balance of present resources of the State. So, 
some concessions will go to some Deople. It 
will also benefit the small manufacturers. I 
submit that I do not oppose this. The small 
manufacturers must be given help and they 
must be given incentives to create greater 
generation of wealth for export. But at the 
same time. I would like to mention one minor 
point which might not be very essential in 
developing States. But in a small backward 
State like  Orissa,  many  of 
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the mineral items go for export. and also go 
for manufacture in the country. Now, when 
you say that this export concession will be 
given not only to the ultimate seller but to any 
seller, agent or anybody ultimately after a 
chain of transaction before the real export 
then there will be a chain reaction which will 
ultimately lead to cheating of the State 
Government. 1 will tell you why. It is true that 
the Bill is a very pious Bill and it entrusts the 
collection of the Central sales tax to the sales 
tax authorities of the State. But when the 
commodity goes outside the State, the State 
Sales Tax Department has very limited 
purview and jurisdiction to control all these 
things. These things also must be looked into 
if you want that the whole of the benefit 
should go to the poorer States. As my hon. 
friend said, this Bill is definitely an ideal Bill 
in the sense that it seeks to have uniformity of 
taxation. So we must support it. There is no 
question of challenging it or anything like 
that. But it is very necessary that the hon. 
Minister should consider this question 
whether it limits the prospect of mobilisation 
of additional resources and affects the 
economy of any State in this country. 
Additional help should be provided to the 
States, taking into account their annual loss in 
these sources. The hon. Minister has been 
very kind in the Lok Sabha where he 
promised that they will look into the 
sufferings which Kerala State will undergo on 
this account. But it is not only a question of 
one State. In a federal structure, if you want to 
have a uniform policy of taxation, if you want 
to have sales tax laws to be made in such a 
way that they should give incentive for 
export, it is necessary that it must be done in 
the interest of the nation. But, at the same 
time, we must also look to the interests of the 
poorer States. The development of the States 
producing raw materials is also paramount to 
the development of the nation because if some 
areas lag behind, we cannot expect the whole  
country to  prosper 

So my fundamental point is that these things 
must looked into when we finally consider 
this Bill. 

The other aspect whicn I have mentioned is 
that the inclusion of the cereals under section 
14 of the Act may affect the prices because 
there will be a tendency for imposition of 
taxes on the essential commodities which are 
not otherwise prevalent in all the States. Why 
is it prevalent in some States and why is it not 
prevalent in some other States? The States 
which were poor, which were depending on 
other States, did not want to tax because their 
economy is very poor and the purchasing 
power of the people is very poor. So, if we do 
not think of those people, these laws may 
ultimately have a tendency for inflation. This 
will be very much dangerous to the poorer 
people of the society. Pulses also are very 
essential as food because in India a lot of 
people get their life giving sustenance from 
the pulses. So pulses are an important item 
which must be included under the items of 
critical observation while thinking of rice, 
paddy and so on. 

Then coming to the legalistic consideration, 
I would like to say that though this Bill has to 
be applauded because it has given a definition 
of "business", sometimes I feel it has gone too 
far in giving the definition. I may point out 
that in clause 2(a) (i) the term 'business* has 
been defined so as to include, among other 
things, even any adventure. In sub-clause (ii) 
the definition also includes any transaction in 
connection with, or incidental or ancillary to, 
such trade, commerce, manufacture, adventure 
or concern. I feel that by including the word 
"adventure" and later the words "any tran-
saction in connection with or incidental or 
ancillary to, such adventure" we have gone to 
far. Actually we want more and more 
entrepreneurs. This definition will be more 
favourable to «stablished entrepreneurs than 
the new entrepreneur.   The 
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:word "adventure" may be interpreted to 
mean anything and everything. That may be 
deleted. 

In conclusion I would request the hon. 
Minister to consider these points .in the proper 
perspective. Otherwise, the Bill is baser! en a 
scv.nd p. and I do not think there is any harm 
in passing this Bill.    Sir, 1 support it. 

SHRI U. K. LAKSHMANA GOWDA 
(Karnataka): Mr. Deputy Chairman, looking at 
the Bill and going through the provisions 
thereof, I say this Bill should not be opposed. 
As a matter oi tact, the Central Sales Tax 
(Amendment) Bill, 1976, has come at a right 
time. Actually my friend Shri Mukherjee had 
to bring it as a consequence of certain legal 
pronouncement. I do not want to go into the 
legalities and other details which have ieen 
very correctly explained by my friends, shri 
Anandam, Shri D. P. Singh and others. I see 
that many of my friends espousing the causes 
of their own States are very much aggrieved. I 
think my friend Shri Menon is going to speak 
on this and I have no doubt he is also going to 
do the same. This is because they have to ' 
establish their own bona fides. To that extent it 
is all right. But looking at the Bill, I do not 
think there is such a case at all either to find 
exemptions or to claim that this Bill takes 
away the revenue of the States and puts them 
into difficulties. I agree that the States will 
definitely face some revenue deficits or face 
some difficulties. In my own State of Kar-
nataka we have coffee, silk and other things 
such as iron-ore which are exported. They will 
suffer just like Kerala, Maharashtra or Mysore. 
The remedy cannot be found by asking Shri 
Pranab Mukherjee to make a change in the 
Bill. In any case, we cannot change it because 
in the case of Money Bills we have no power. 
It is only for our psychological satisfaction, we 
are saying certain things. But, Sir, even 
otherwise, I am afraid, my friend •connot find 
any remedy for this because if you want to 
have a remedy, 
796 RS—3 

you will have to go into the fundamentals of it. 
When you are having the provision in the 
Constitution under article 286 which definitely 
says that no law of any State can have any say 
with regard to the Sales Tax, with regard to the 
items which are for export or for internal sales, 
what is the use of my Congress friends here 
trying to ask Mr. Mukherjee to make 
amendments? They must see that this 
Constitutional provision is amended. For even 
dinner and lunch the Constitution is being 
amended. Yesterday, Sir, for raising the age of 
retirement of the Chairman and Members of 
the State Public Service Commissions, a 
Constitutional amendment was brought 
forward by my friend, Shri Om Metha. If you 
want it, you must take it up in your party first 
and you must have article 286 amended so that 
all the sales tax revenue from any commodity 
which attracts sales tax goes to the States. 
Since this particular provision is there, there is 
absolutely no case for the State Governments, 
whether it is my State Government or any 
other State Government, to cry hoarse over it 
So, that matter is settled. I am happy about this 
particular case because, from the export angle, 
it generates sufficient incentives for the export 
items. I know of one case which I can cite 
here. In the case of coffee, it is marketed by 
the Board, through co-operative marketing 
arrangements and through the growers' coffee 
pooL It is auctioned and sold. Even for the 
coffee which was sold for export, the State in 
which the sales took place levied the tax and 
the Coffee Board went in appeal because there 
was no amendment then. Now, Sir, I am glad 
that this thing has come and to that extent, 
relief will be provided and the commodity will 
attain a competitive charter in the export mar-
ket. So, it is necessary that, where actual items 
of export are concerned, identification has to 
be made as to where the export has taken 
place. Earlier, the courts held a different view. 
The first sale would have taken place and 
somebody within the  State  would      take  it  
elsewhere 
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Karnataka would levy ten per cent of 
sales tax on coffee and on the inter 
nal sales it would be six per cent, or 
so and if somebody takes it to Madras, 
they would levy some thing and it 
would be in all sixteen per cent or so 
and it is passed on to the consumer. 
So is the case with rice and paddy which 
items were mentioned here. If it is 
seven per cent on paddy and another 
four per cent on rice, and if you go 
to some hotel and eat rice, you will 
have to pay another three per cent 
tax. So, I would say that there is no 
rationale behind this at all. If you 
ask me, I would say that my view is 
that there should be a Central sales 
tax and if each State views with the 
other States to levy multi-point sales 
tax on commodities from their own 
primary producers or from other 
States, it will unnecessarily lead to 
fleecing 0f the consumers and, there 
fore, I would say that there should 
be some rational approach. I am glad 
that at least now, in this Bill, some 
stremlining has been done. So far as 
the commodities which are going for 
export are concerned, provision has 
been made for export identification 
and you know definitely where it is 
going, so far as the sale of the com 
modities which are of national im 
portance is concerned, I am glad that 
something has been done here also 
because you have a uniform four 
per cent and, therefore, you know 
where you stand. So far as the State 
revenues are concerned, I am also 
seriously concerned about it ................. 

SHRI IRENGBAM TOMPOK SINGH-
Revenues of your State? 

SHRI U. K LAKSHMANA GOWDA: Of 
all the States. My State is also losing. In spite 
of that, I am saying that this is a good pro-
posal. What I am saying is this: If the State 
revenues fall, recourse should be had to 
article 269(g) and it should be seen that 
proper devolution takes place as it takes place 
in the case of excise duty    where the 

money is shared according to the number of 
products and the amount collected. So, let 
them do something, with regard to sales tax 
also. Actually, Sir, the sales tax came into' 
existence in the regime of the late* Rajaji 
when the Government thought, in 1947, that 
they would have wholesale prohibition and 
hence would be losing revenue and actually 
the State revenues started falling and so, this-
pernicious sales tax came into being. Every 
time there have been attempts to levy multi-
point tax. After all, ours is a federal structure 
and if the States fall short of revenues, the 
Centre must make it up. I Vi-'ould suggest 
that this matter must be seriously taken up 
with the next Finance Commission and it must 
be decided as to how the devolution should 
take place. I would strongly support the 
uniform sales tax for the entire country on the 
different commodities which are coming from 
different States. Looking at their own revenue 
devolution must be made and they should be 
paid back for their developmental purposes, 
otherwise there is no question of doing that. 
Now the Planning Commission is every day 
asking the State Government to find their own 
resourees and mobilise their own resources. As 
I understand, everybody in this House knows 
that one of the main sources of mobilising the 
resources in the States is the sales tax. And 
they go on increasing the sales tax. And they 
complain that it is not possible: This must be 
gone into and the Central and State 
Governments should sit together and find out 
how best i* can be allocated among the 
different States and the Centre. So far as this 
is concerned, my friend, Mr. Ansn-dam, made 
a point with regard to commodities of national 
importacne. So many malpractices are there. 
If there is a uniform tax, those can be 
eliminated. 

There is one difficulty with regard to export 
houses. My friend from Orissa   made   out   
that   point.     Now^ 
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particularly, in the case of commodities like 
iron ore and others in places where there is 
competitive market abroad and incentives are 
provided, we must see that the incen-tivep are 
not misused. That point should be properly 
clarified and it must be seen that malpractices 
Jo not take place. In the implementation of 
this Act, proper care should be taken and 
more study is necessary because this is the 
first time that this sort of differentiation has 
come in. I hope that proper streamlining will 
be done and States' revenues will be 
safeguarded, if not by this but by some other 
methods and by devolution 0f other duties. 
There is no use quarrelling over this. 

So far as the penalty clauses also are 
concerned, it was also unfortunate that after 
the court's decision the State,.; had to pay 
back. Particularly, the State of Kerala would 
have to pay back crores of rupees as a result 
of the court's decision. Now this has been 
clarified. The assessment, reassessment or 
evaluation which was done by the States will 
be as good as being done by the Centre. 
Unless this is done, with the already depleted 
resources of the State Governments, you 
cannot expect them to pay  back the 
accumulated arrears. 

I am happy that clarifications, wherever 
possible, have been given to the necessary 
extent. In the implementation of the Act. I am 
sure, many of the difficulties will come in, 
and I hope the Minister will look into these in 
detail and whenever some malpractices, 
particularly with regard to identification of 
the export commodities by export houses and 
others come in, the Minister will come 
forward with appropriate amendments to plug 
such loopholes. 

With these remark?.  Sir, I support the Bill. 

Thank you. 

SHRI K. K. MADHAVAN (Kerala): Sir, I 
rise to give a word of caution in passing this 
amending Bill, from the point of view of the 
State which I represent, namely, Kerala. 
According to the provisions of the Bill, if this 
is passed and the Act comes into force, the 
biggest loser amongst the States would be 
Kerala. What the spokesmen of the State 
Government say is this. 

The scheme adopted by the Kerala State,   in   
the  State  Sales   Tax  Law, is  largely  a  
single  point     levy     to enable it  to tax 
goods  effectively at an identifiable  point  and     
with     an identifiable  dealer, with lesser 
chances of evasion.    In this scheme many 
small  dealers  are left    out    of    the group.     
The   peculiar   problems   the State 
Government will have to face do not oeem to 
have been fully appreciated while drafting the 
amending Bill        Most   of   the   exports      
from Kerala  are     plantation     crops     like 
pepper, ginger, cardamom, cashew and marine   
products.     At   present   these items are liable 
to sales  tax at the last  point   of  purchase  in  
the  State i.e., purchase by exporters.   They 
are the best identifiable persons and the levy  
will   be   effective.       The   State 
Government   is   getting   an      annual 
revenue  of Rs.  23  crores     from  the above 
levy.    This levy based on past experience has 
been in existence for the last twenty years and 
it did not have any adverse impact on the ex-
port trade  mainly  because     we  are having    
a    near    monopoly    and    the demand  is  
not     responsive to slight variations  in  prices.    
Oiir  misgivings are based on the amendments 
to Sections 5 and 6 of the parent Act.    Any 
sales tax for the purpose of export is barred by  
the bill amending  section 5.    It  is barred  
under  section  6  also if   amended.    
Amendments   to   section 5  and  section  6   
are  complementary. The single point tax that 
the Kerala State  was   levying  on     certain   
commodities which were exclusively their own 
stands to be eroded.   That is the main 
grievance.    We  were exporting 
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commodities for centuries. The trade of 
Kerala vis-a-vis the Arab world, Rome, 
Greece and other countries in the west back to 
even the pre-Christian era. We are having 
thousands of years of trade relations in certain 
commodities which Kerala alone produces. 
For these commodities. even °ur export trade 
docs not have to compete with any other 
country in the world. There is large number of 
items and the salf" tax on their purchase has 
been curbed by the present Bill. That is why I 
say that Kerala, as a single State, will be the 
biggest loser. 

Coming to facts,  I would  say t.K'it levy  of 
taxes   on  purchases     precf'-dent  to  an   
export  cale     has     been barred.   All other 
sales taxes on those comodities are also barred.    
This is a pitiable   position   in   which   a     
small State like Kerala with major revenue 
from these items stand emaciated by this Bill. 
Kerala will    have    to    face a lot of problems 
as a result of this Bill.     From  the   point   of      
view   of practicability  also,   there  is  
difficulty because the small producer or trader 
who   has   some   trade   relations   with an 
exporter will not charge sales tax if the  
exnort*"-  c-avs  that, this is  the commodity  
which  he  intends  to  export.    It  is  up  to  
the1     exporter   to exoort it or not to export it.    
He   can evade tax that by some method   The 
re«"tit   would  he  that  th°     fcxpfirter will  
b-  able to  get  his  commodities free  of  anv 
tax  from  tho  producers or  the  
intermediaries.    At  the  same time, rubber is 
largely the monopoly of Kerala.    The exporter 
can buy this commodity without any tax from    
the producer.    At the  same  time,  he  c;:ri 
keep it    away from    export.    He can sell  it  
to  the  Rubber  Board.       The result would be 
that he would gain feothways.    He escapes 
the sales  tax within the State       He can  also 
gel material   gain   by   way   of      subsidy 
from the Rubber Board. These dubious  
methods are well  known to our traders.     So,  
what     would  be     the 

result? The State revenue will be eroded 
substantially, the Central Government will not 
get the revenue which they deserve to get, and 
the exporters will nourish at the cost of the 
State and the Central exchequer. The gainers 
will be a number of new export houses. So. 
this is what exactly I say. A ro-thinking jn the 
matter is necessary and urgently too. Sir, let 
me repeat. The net result of the Bill would be 
the loss of revenue to the State, the loss of a 
substantial part of it to the Centre by way of 
tax evasion; and the only gainer would be the  
exoprter. 

The legislation leaves out a number of 
lacunae. There are certain definitions which 
have been well-defined. But the most 
unfortunate part of it is that this Bill by 
implication provides for tax evasion by big 
business. 

Now, regarding the loss of revenue to the 
State, Sir, Kerala is a State which has been 
continuously and successively having a deficit 
budget. It is very difficult for the Government 
of Kerala to find even ways and means on 
many occasions. Such a State is now being 
deprived of Rs 23 erores of revenue. The 
consequence will be that the development of 
the State would be substantially retarded and 
they will find it very difficult to compensate it 
by other taxation. On the one side, it will be 
an erosion of revenue end on the other side, it 
will be the retardation of Kerala's planned 
development. This is the unenviable position 
in which this Bill is po'ng to place the small 
State of Kerala This matter has to be very 
urgently looked into. If not at this stage, at 
least at the stage of implementation. It is the 
duty of the Central Government to look into 
the matter and helt> the small State. I would 
suggest that even at this stage it is UD to the 
Central Government, it is UD to the Minister 
who moved this Bill, to exempt certain 
commodities which Kerala exclusively produ-
ces and exoprts.    That will be a very 
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wise policy.    Even while implement-    j ing  
thi.s  legislation,  this     exemption    j can  be 
given to certain commodities    | produced in 
Kerala 0r even in some other  States   also.    
There  should   be enabling   provision     I0r     
that.     This would   be   a   wise   course.    I   
would suggest that this  wise course should be  
adopted,  and  for that  purpose,  a re-thinking 
should be made on   this subject.    Thank you, 
Sir. 

SHRI     VISWANATHA       MENON 
(Kerala):   Sir,  this  Bill should  have been  
drafted  after     consulting     the various 
interested parties.   Sir, usually,   when   such   
an   important   Bill  is brought before the 
House, it is being sent to a Select Committee to 
discuss with the interested parties, and after the  
discussion,  at  the final  stage,  it will  be  
drafted.    But,  unfortunately, Mr. Pranab 
Mukherjee, in his enthui-a?m. has brought out a 
Bill    which, from   the   discussion   itself,   
you   can see,  Sir,  is very controversial   Sir,  1 
do not want to  elaborate that point But the 
main factor is that it affects or touches the 
Centre-State relationship.     It  touches  the   
autonomy,  the power of autonomy of what we 
have got.  Such  a  controversial  issue must 
have- been discussed properly, and he should  
have  brought  a    Bill    which would  be  
acceptable  to  all  sections. By whipping  his 
own party men he can  get  it passed, I have no 
objection.   I am sure he can get it passed. But  
from  his   own  party  men     the criticism has 
come pointing out   how it  affects their  own  
States. 

Sir, I do not want t° elaborate the 
arguments about my State because already all 
the Members from Kerala representing 
various parties have come out against this 
Bill. They may not have used the words 'I op-
pose the Bill' but they have made their 
criticism in their own way. 

Sir,. Kerala is the State which contributes 
the largest amount of foreign exchange1 
earnings to the Central exchequer.    
Whatever small amount we 

got  for  our  own  existence  has  also now been 
taken away.    Sir, pinching the  beggar's  bowl  
is  not     socialism. Sir, what will be the position 
of the Sates?    What are    we to    do?    when 
such a controversial issue that touches the basic 
features of this country, the federal  system,   
was   being     brought forward,  the  various  
State  Ministers should have been consulted.    
According to my information, at least three 
Ministers  from   States  have  come  to Delhi to  
protest  against  this matter. Sir,  if that  is  the  
position,  I  think even now Mr. Pranab 
Mukerjee will think   about   this   matter.   Sir,   
for   a small State like Kerala Rs. 23 crores is  
not  a  small  amount  and  we  are saying it with 
all seriousness because we are the maximum    
foreign     exchange   earners   in   India.      We     
got Rs. 23 crores out of this and now you want 
to take it away also. What arc ws  going  to  do?  
Whether  the  Congress rules or there is a bi-
party rule or any other oarty rules there must b°  
some  development  for  that  area. When   we   
give  so   much  amount  to the   Central   
exchequer   by   way      of foreign exchange,  
more than Rs.  120 crones,  and  take  some  Rs.  
23  crores bv  ww  of  sales  tax  and you  inter-
fere and jay that we should not take it,  that  is  
not  justice.  Sir,  I  do  not want to  go  into  the 
details because all the     speakers,    Mrs.     
Damodara Menon vesterday and Shri Madhavan 
and    Shri    Schamnad    today,    have placed   
our   case   nicely   before      the hon. Minister.   
In the Lok Sabha also we   know   that   all   the     
M.Ps.   from Kerala   have   spoken     against     
thi-; measure.    We would be happy if he 
showed a little bit of sympathy and considered 
our case as a special one. 

Sir, I agree that Central finance is the 
worry of the Centre. But the State finance 
also must be the worry of the Centre. Where 
shall we go if all the amount that we can 
rnake you take away? Where shall we go for 
the money.    Do you want us to tax 
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[Shri Viswanatha Menon] the people 
on other things? What more taxes can we 
levy? In Kerala almost all sources of 
taxation have almost been exhausted. So, 
my humble submission is that in this 
particular case the reasonable and justi-
fiable case of Kerala must be considered 
and the case of other States must also be 
considered and a viable mt'dia should be 
found. By passing this Bill—it may come 
into force tomorrow—I would say that 
you will be doing harm to my State. 

Sir, I once again request on behalf of 
the people of Kerala because there is no 
controversy on the issue that we are the 
biggest foreign exchange earners that our 
request may be considered favourably 
and the amendment suggested by our 
State Government may be accepted in 
some form or else some kind of a com-
pensatory measure may be thought of. 
Otherwise, if you are going to implement 
it from tomorrow, I would say that it is 
going to affect the smooth relationship 
now existing between the Centre and the 
State. 

 

"That the issue whether paddy and 
rice was one single commodity or two 
has already been conclusively decided 
by the honourable Supreme Court in 
the case of Messrs. Ganesh Trading 
Company, Karnal versus the State of 
Har-yana, holding that paddy and rice 
were two separate commodities for the 
purposes of sates-tax." 
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"A rough analysis of the cost structure of 
tractors shows that while the increase in the 
cost is due to the rise in the cost of material 
and cost of production as compared to 1971, 
in the case of some models selected for the 
cost analysis, taxes and levies alone account 
for 31.8 per cent 0f the retail price." 

 
"In view of the adverse effects of high 

prices of tractor "and power tillers on 
agricultural production programmes, the 
Ministry of Agriculture had requested 
initially at the level of Minister to exempt 
tractors and power tillers from the levy of 
excise duty and to reduce customs duty on 
imported raw materials and components 
and also Central and State Sales Taxes at 
least to the pre-1971 level." 

 
"While in the case of luxury goods less 

essential such as T.Vs., refrigerators, 
automobiles, water coolers, etc, the 
Ministry of Finance have announced excise 
relief ranging from 5 per cent to 35 per 
cent, the relief that has been allowed in 
respect of tractors is negligible—in respect 
of tyres and tubes 

only—which  comes to hardly     Rs-500 
per tractor." 
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[The Vice-Chairman    Shri    Lokanath 
Misra)  in the Chair]. 

SHRI S. W. DHABE (Maharashtra): 
Mr. Deputy Chairman, Sir, we are 
discussing the Central Sales Tax 
(Amendment) Bill, 1976. Some sug-
gestions with respect to this Bill have 
already been made. Sir, the first question 
which I would like to raise is about the 
validity of sub-clause (3) of clause 3 of 
this Bill. The deeming provisions here 
interfere with the provisions of article 
286 of the Constitution. Sir, article 286 
states: 

"286. (1) No law 0f a State shall 
impose, or authorise the imposition 
of,, a tax on the sale or purchase of 
goods where such sale or purchase 
takea  place— 

(a) outside the State; or 

(b) in the course of the import of 
the goods into, or export of the 
goods out of, the territory of India. 

* * * * * *  
(2) Parliament may by law for-

mulate principles for determining 
when a sale or purchase of goods takes 
place in any of the ways mentioned in  
clause   (1)." 

Therefore, Sir, the power to Parliament 
under sub-clause (2) 0f article 286 is to 
formulate the principles for determining 
the sale or purchase of goods, but there is 
no mention in article 286 to make any 
legal provision in regard to sales. Sir, I 
am reading sub-clause (3) of clause 3 of 
the Bill.    I quote: 

"Notwithstanding ianything con-
tained in sub-section (1), the last sale 
or purchase of any'goods pre- 
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ceding the sale or purchase occasioning the 
export of those goods out of the territory of 
India shall alto be deemed to be in the 
course of such export, if such last sale or 
purchase took place after, and was for the 
purpose of complying with, the agreement 
or order for or in relation to such export." 

Sir,  there  are two things.    One  is the 
deeming provision, by which it is meant that it 
shall be in the course of such   export.     And,     
secondly,     Sir, even   if   the*  agreement   
takes   place, for the purpose of the agreement, 
any order for or in relation to such export, may 
be considered as an export under  the  legal   
provisions   of     this clause.    Sir, under the 
Bombay Sales Tax  Act,   a  specific  time-
limit     was given that within  9  months  if     
the export does not take* place, the State 
Government has the right t0 charge sales-tax at   
8  per   cent.    Now,   Sir, this provision is 
likely to be misused and  it  is not going to 
benefit us.    I can understand if the provision 
was made  in   favour  of  STC  or  MMTC, 
but  it   is   going   to     help  big  export 
houses.    We have not till now nationalised 
the whole of our export business.      TheTe are 
many big    export houses  which  will make  
large  sums of money because of this  clause 
by under-invoicing and by under-valua-tion. 
Therefore, the very purpose for which clause 3 
is going to be enacted is not going to benefit at 
all either the Government or the public sector 
but  it  is   going to  benefit  the     big 
monopolists or the big business houses who  
run export houses in big cities like   Bombay,   
Calcutta,   Madras   and Delhi.     So  in   order  
to  make  it   an effective   provision,   it   
should     have mentioned a time-limit.    There 
1S no time-limit  within  which  it     will  be 
considered   whether   it   is   an   export house 
or not.    I make an agreement for  export  
today;   for  five  year?     I keep auiet  and  do  
not     export.      T enter into another export 
agreement and keep quiet for another five 
years. So, there are two    aspects.     Firstly 

this clause not only deprives the States of their 
power to levy sales tax on their export. 
Secondly, the situation will be exploited by 
the big export houses for the simple reasons 
that there is no time-limit mentioned in clause 
3. This deeming provision, I am afraid, 
violates the provision in article 286(2).  It 
can only prescribe a condition how the export 
should take place. There is an agreement of 
sale, it is supposed to be for export. How can 
an agreement of sale or agreement of export 
be considered in point of law or fact that 
export has taken place? Therefore, my 
colleagues from Gujarat, Kerala, Orissa and 
other States have said that not only are the 
revenues alfect-ed but there are also many 
infirmities in the law. I appeal to the Minister 
to consider the very wide repercussions. There 
is nobody except the big business houses 
which are running export houses will benefit. 
This will deprive a large number of coastal 
States of the revenue which is their legitimate 
due. So far as Maharashtra is concerned, on 
this account alone it will be losing Rs. 25 
crores. 

Another important section is Section 14 of 
the parent Act which speaks of the power 
given to the Government to declare some 
goods of special importance in relation to in-
ter-State trade and commerce. And Section 15 
says that they will be levied a tax at 4 per 
cent. So far as Bombay is concerned, this 
Bombay High crude oil which is a newly 
started industry there has got today a potential 
of 10 million tonnes. In Gujarat today five 
million tonnes of crude oil is produced and In 
Assam we produce five to six million tonnes. 
Fifty per cent of the Bombay crude oil is 
utilised in refineries and used by 
maunfacturing industries in and around 
Bombay. For this purpose, the  Maharashtra   
Government   Sales 
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[Shri S. W. Dhabel Tax Act  gives  power to  
the     Slats Government to tax it at 8 per rent.. 
Now,  under  this  new     addition     to 
Section 14, crude oil has been :>dded in the 
category of declared goods for inter-State 
trade and commerce apart from  other  things.    
My  friend tvoxa Haryana,  Shri  Ranbir  
Singh,     spoke about  other   articles.     But  
crude   oil has also been included.    So, the 
Government of Maharashtra will be losing 50 
per cent of sales  tax,      Not only   that,   the   
inter-State   sales   tax also  will  be  reduced  
to  4  per  cent In Maharashtra, there are "big 
projects like   the     petro-chemical      
complex, which are  going to  comcj up  in the 
Colaba District.    There are other industrial   
complexes  which   are   going to come UP by 
using the    crude    oil from Bombay High.    
There is also ar. ambitious plan for the     
development of new industries based on the 
oil in Maharashtra.    All  these  programmes 
will be affected because one of    the main 
sources  of revenue is  going to be affected by 
this    new legislation. Therefore,   Sir,   it   is  
very   necessary that  before  we  pass  this  
legislation, it should be considered as to    
what will be its effect on the States    One of  
our  colleagues.     Mr.  D.  P.  Singn. said that 
when the Centre is passing a legislation, he 
did not mind if the States  lost   some   
revenue.    But  ("hat is not a correct approach 
to the problem.     Sir,   under   article   1   of     
the Constitution  it  is  stated that     Tndia shall 
be a Union of States.   Therefore, the  interests  
of the  States>  w^°  are the real  authorities or the 
decentralised agencies to run the administra-
tion, should be safeguarded, and it is the duty 
of the Central Government to  see  that  their  
revenues  are     not affected.     I   am   really  
sorry  to  say, subject to correction by the 
Minister, that this Central Sales Tax  (Amend-
ment)   Bill  has   been   brought  without 
consulting the State Governments and the 
Chief Ministers.   It has been our c°i vention 
to have Chief Ministers' Conferences from 
time to time. 

On many matters they are consulted. This 
matter of sales tax affects Maharashtra, 
Karnataka, Orissa and other States. If there 
has been no consultation, I will request the 
hon. Minister to defer consideration of this 
Bill because Chief Ministers' Conferences are 
held every month in Delhi and the hon. 
Minister can consult the Kerala Chief 
Minister, the Maharashtra Chief Minister and 
others. If the Bill is passed in consultation 
with them, T think this discontent which is 
now growing in this matter of taxation policy 
will go away. And I think it will go a long 
way towards co-operation between the States 
and the Centre in this matter. 

Lastly, my friend from Orissa, Mr-Sahu, 
has raised a very fundamental question as to 
why we should export raw materials. This is a 
very important aspect of our national eco-
nomy. We are exporlirin; oil. We arsr 
exporting iron ore. The best iron ore produced 
in Goa or Orissa or Madhya Pradesh 'is sent to 
Japan. And from Japan we purchase manu-
factured goods which are 50 times more 
costly. We are required to pay very heaviTy 
for the same. Therefore, the export policy of 
the Government should not be based on the 
export of mere raw materials. It should be 
based on the* export of manufactured gooda. 
On ttfie contrary, the policy should be to con-
serve the raw materials, if necessary even at 
the cost of making less exports. The export of 
raw materials for the time being may help the 
country. But ultimately if raw materials like 
iron ore or crude oil are exhausted, we will be 
in difficulties. We know what has happened to 
the fuel policy of the world. Countries which 
have a monopoly in petrol could hold to 
ransom countries like India and others. 
Naturally in developing countries, it should be 
our cardinal principle    to    conserve    raw 
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materials and they should not be used for 
export promotion. It has been stated in the 
Statement of Objects and Reasons of this Bill 
that this h3S been brought forward to remove 
restrictions and to encourage exports I think 
this -Bill has got many aspects which have 
been discussed by other Members and which 
require reconsideration, rethinking and 
consultation with the State Governments. I. 
therefore, appeal to the Minister again: Let 
this Bill be deferred and let the States 
concerned, coastal States like Maharashtra, 
Kerala. Gujarat and others Be consulted 
before getting this Bill passed finally.    
Thank you. 
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SHRI GULABRAO PAXIL: How much 
income-tax you are getting from the Bombay 
city of Maharashtra? 

SHRI KALP NATH RAI: Bombay is a 
city of India. It is not of Maharashtra alone. 
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SHRI PRA.NAB MUKHERJEE: Mr. Vice-
Chairman, Sir, I am grateful to the hon. 
Members who have made their obs3rvations 
on the proposed amendment of the Central 
Sales Tax Bill. Sir. in this connection certain 
very important and basic issues have been 
raised, particularly with reference to the 
federal structure of the taxation. Somehow in 
the views expressed by some hon. Members it 
has been pointed out that by inserting certain 
provisions in the amending Bill we are going 
to deprive the States of their legitimate shares 
and we are debarring the States from imposing 
sales tax, which is their prerogative. 

I would like to draw the attention of hon. 
Members to Section 3 of the amending Bill 
which says goods shall also be deemed to be 
in the course of such export. Mr. Vice-
Chairman, Sir, you are well aware, as I have 
also mentioned in my introductory speech, 
that this has arisen out of the judgment given 
by the Supreme Court in the case of 
Mohammad Sa-rajuddin versus State of 
Orissa. Therefore, only at one stage, before 
the  actual    export  takes place,    the 
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State Governments would be debarred from 
imposing sales tax. So far as the competence 
of the Government of India is concerned, Sir, 
it is basically inherent in article 286 of the 
Constitution which empowers this Parliament 
to formulate the principles which should 
govern the sale or purchase of the goods with 
reference to import and export and with refer-
ence to inter-State trade. Therefore, the power 
defined in the Constitution and the items 
enlisted in the Schedule of the Constitution 
clearly demarcate the areas of operation of the 
State Government and the Government of 
India. So far as sales tax relating to export 
import trade is concerned and so far as sales 
tax relating to trade between various States 
within the country is concerned, this is the 
exclusive jurisdiction of the Central 
Government. That power is derived from 
article 286 of the Constitution and we are not 
going to disturb it. What we are trying to is 
just to formulate the principles of sale or 
purchase relating to exports which has been 
necessitated as a consequence of a judgement 
given by the Supreme Court in a particular 
case. As a result of the measures which we are 
competent to take and which we are aiming to 
have through this amending Bill, certain State 
Governments may suffer. I do not rule out that 
possibility. I had a detailed discussion with 
the Members from Kerala not only on the 
floor of the other House, but in my room and 
in the room of the Prime Minister. I had a 
discussion with the Finance Minister of 
Kerala. I do appreciate the genuine difficulties 
which the Kerala Government will face as a 
result of this Bill because the case of Kerala is 
peculiar. Most of the items on which they 
were imposing sales tax till today under their 
single point taxation system will be debarred 
from the imposition of sales tax if this Bill is 
given effect to in the form of an Act. But, that 
is not the case all over the country. That has to 
be kept in view. Multi-point taxation system 
or sales tax at the point of last sale or purchase    
immediately    preceding 
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export is not the same all over the country. 
The cases in which the point where taxation is 
levied is not one and where the multi point tax 
systems are there, do not fall within the 
purview of this amending BilL The State 
Governments are not precluded from 
imposing sales tax at those levels. They are 
fully entitled to do it. We are not touching a 
single power of the State Government by 
amending the provisions of the Central Sales 
Tax Act. What we are doing, we are entitled 
to do. We are provided with that power by the 
Constitution under article 286. It is necessary 
as a result of a judgment of the Supreme 
Court. Why is it necessary? It is necessary 
because of the judgment. I would not like to< 
quote the figures. I quoted them in the other 
House. Whatever some of the hon. Members 
might have said, even in the case of some of 
the traditional commodities exported from 
Kerala if we make a comparative study 
between the volume of trade between 1974-75 
and 1975-76, we will find that there has been 
a reduction. Sometimes we talk in terms of 
value and sometimes we talk in terms of 
quantity. We may have higher appreciation in 
terms of value because of the inflationary 
trends in the world markets. But it has been 
reduced in terms of quantity. Therefore, it is 
not a fact that these are the items in which we 
have a monopoly. It is wrong to say, 
therefore, that even if we have sales tax and as 
a result of this incidence of sales tax, the 
exportable price becomes more, it will not 
affect our export trade. 1 am unable to accept 
that position. 

Secondly, I could have considered their 
suggestion about making a provision in the 
Bill which would enable the Government to 
exclude certain items from the purview of the 
amending Bill. But the law is very clear on 
this point. We have obtained the advice of the 
Law Minister not only now but in a similar 
case in respect of aviation fuel. The inter-
pretation of law made by no less a person than 
the Law Minister of the 
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[Shri Pranab Mukherjee] country clearly 
indicates that we cannot make any 
discrimination in this respect because it is the 
Parliament which formulates the principle 
which will be a guideline t0 us. Sir, I would 
like to quote a few lines from those 
observations because it is important, and 
somebody has the impression that if the 
Government so desire, they can make that 
enabling provision which would help to 
exclude certain items.    Sir, I quote: 

"The proposed amendment to the Central 
Sales Tax Act is rentable to power 
conferred on Parliament by article 286 (2) 
of the Constitution. This enables the Par-
liament by law to formulate principles for 
determining when a sale or purchase of 
goods takes place outside the State or in the 
course of import of goods into or export of 
goods out of the territory of India. 
Parliament can formulate general principles 
which can be applicable to all sales and 
purchases but it would not be open to it to 
lay down a principle applicable only to one 
commodity or a class of commodities." 

Therefore, in that context, Sir, perhaps, we 
cannot insert a clause which would enable the 
Government to take out any particular 
commodity or a class of commodities from 
the purview of this clause. 

Sir,   regarding  the  declared  goods, certain  
hon.  Members    and  particularly the lady 
Member from Gujarat took a very strong 
exception.    I am really surprised, Sir, that if 
this view is taken, I am sorry, the whole concept 
which we  are    developing will be shattered.   
Is it because of the fact that certain public sector 
projects are established in certain areas as a re-
sult  of  which,   a  certain'  amount  of imported  
materials  will   come  there and which will be 
manufactured  or processed there, and because 
of certain economic reasons, at the cost of the  
exchequer  of  the  whole  nation, that they 
would like to impose sales tax, which affects 
the entire economy, on that particular 
commodity, as tbey 

like?    So far as crude is concerned, Sir, the 
total sales    tax imposed  by the Gujarat 
Government was in the order of   8 per cent,    
and when we wanted to bring it as 'declared 
goods' —and the sales tax will be reduced from  
8 per  cent to 4 per  cent—we took into account 
what would be the total deduction.    There is 
no denial Of the fact that as a result of that de-
duction, they will get less sales tax. But the 
amount of royalty which they get will be much 
more.   I would just like to quote the figures for 
the information of the h°n- Members.    The 
additional royalty income which they get would    
be Rs.  10.80 crores,    and their deduction in 
sales tax would be Rs. 4.80 crores.   Therefore, 
there will be a net gain of Rs. 6 crores.   I wish 
that  if  this  formulation   could  have been 
applied to many States, instead of criticising    
the    Government    for this   policy,  they  
would    have  welcomed us and they would 
have congratulated    the     Ministry.    Perhaps, 
the hon. Member has not realised the problem   
in  its  proper     perspective. We shall have to 
keep it in mind.   It is true, it is an important 
area where the State Government can fall back 
upon, and the State Government can enhance 
their resources.    But, Sir, in the principle   of 
taxation, there   are certain limits beyond which 
we cannot go.   Out of your own experience, 
Mr. Vice-Chairman, Sir, yen are well aware 
that in certain areas, some distortion has taken 
place so far as the sales tax is concerned, as it 
was very correctly pointed out by Mr. Laksh-
mana Gowda.    If you    impose sales tax at the 
paddy stage, then at the rice stage and then     at 
the cooked food   stage,  the  total   incidence  
that will be passed  on to the    consumer would 
be detrimental to the interests of the 
community.    And this has to be kept in mind.   
Sir, Mr. Chaudhary is not    here.    As you 
know,    Sir, in this country, there is not a 
separate class as a consumer or a producer. A 
producer  of a   particular   commodity is the 
consumer of all the rest of the commodities.    
Therefore, there is not a single person in this 
country who is not a consumer of a commodity 
or a 
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class of commodities. Therefore, Sir, if such a 
distortion takes place, it would be the 
responsibility of the Government of India to 
take jt into account and come forward with 
remedial measures. What we have done is 
just that; nothing more and nothing less. 

Some hon.  Members have suggested the 
postponement    of the discussion because we 
did not discuss with the State Governments.   
We did.   We discussed with the various State 
Governments  at  the    officers  level.    On 
certain  other items I myself took it up, 
particularly in regard to rice and paddy.   We 
took up the matter with the Chief Ministers 
and    the    Finance Ministers.    Some    of    
them    agreed. Some of them  did not agree.    
And, this is not merely a question relating to 
these particular items.   It is known to you that 
some of these items have been discussed for 
almost five to six years.    Babuji as Food 
Minister has taken it up with the State 
Governments.    It has been taken up in the 
conference of the State Chief Ministers.   It 
has been taken up by me or by my   
predecessors so as    to bring about some 
amount of uniformity in the elements of sales 
tax.   The problem is  even in respect of the 
Delhi Sales Tax Bill.    Perhaps you will re-
member  that  the  provisions    of the Delhi 
Sales Tax Bill are to some extent 
contradictory to the interests of the 
neighbouring States and it would be  our 
effort to see to what extent we can narrow 
down these contradictions  and bring  about 
some amount of uniformity.    Efforts in this 
direction  are constantly  being made  and the 
views of    the State    Governments are taken 
into account.    But that does not mean that if 
they oppose and yet we  find  something    is  
justified    we shall not impose that.    After 
all, at a certain stage we shall have to arrive at 
some finality.   Otherwise what would be the 
effect?    Even Mr. Kalp Nath Rai and Mr. 
Lashmana Gowda very rightly     demanded 
that    more and more goods should be 
canalised through public sector institutions 
like 

the STC but as a result of the judgment of the 
Supreme Court even the STC will have' to pay 
the sales tax and after all from where will the 
money come? It will come from the public 
exchequer. Therefore we shall have to take a 
total view. I do agree that there will be some 
difficulties as a result of the provisions of this 
enactment in respect of certain State 
Governments, particularly Kerala. But by 
amending the provisions of the Central Sales 
Tax Act and not by discussing the provisions 
therein that problem cannot be sorted out. 
This is basically a question of resources. We 
have to see how we can provide alternate 
sources. What could be the formulation? In 
what way they can be made good of the losses 
which they are incurring in this particular 
area? That is a maiter and a larger issue which 
shall have to be taken into account and, as 1 
have mentioned on an earlier occasion on the 
floor of the Lok Sabha, this matter will have 
to be considered by the Planning Commission 
and the Ministry of Finance in consultation 
with the State Governments. Therefore, this is 
a problem which we shall have to take into 
account. The hon. Members mentioned that 
we £ie depriving the State Governments of 
their revenue. Here, Sir, I would like to 
submit most respectfully that after all it is the 
Government cf India which has to meet the 
responsibility. It is true that sometimes we try 
to bring about some amount cf discipline 
either by putting restrictions on overdrafts or 
by requesting them to confine themselves to 
the ways arid means positions which has been 
prescribed.    But when  a State 
incurs a huge deficit after all no State is being 
declared insolvent. We have to find out 
certain resources, we have to find out certain 
alternatives and we are making that exercise 
constantly. But unless arid until we bring 
some amount of fiscal discipline, I am afraid, 
Mr. Vice-Chairman, the results which we 
have 
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been achieving and which we have achieved 
on the economic front will be lost. That is why 
this is a serious problem. No doubt the 
problem of ways and means, of finding 
alternative resources, is a peculiar problem 
with special reference to Kerala because of its 
tax structure at the single point level. 
Therefore this matter will be looked into. The 
next Finance Commission is being set up. I 
hope they will also consider it and the 
problem would also be tackled by the 
Planning Commission and the Finance 
Ministry in consultation with the State 
Governments. Therefore, I do not feel that 
there is much need to be alarmed, which 
requires the postponement of the discussion of 
the Bill or to make an enabling provision in 
the Bill itself so that we shall have to take the 
opinion of the State Governments. Their views 
have been taken into account. They have given 
particular views and reasons for those views. 
To whatever extent it was possible for us to 
accommodate those suggestions, we have 
done. But to the extent to which we could not 
do, most humbly and respectfully I may 
submit, Sir, that it could not be done and their 
views could not be accommodated. 

Sir, certain other issues have also been 
raised. Strictly speaking, those issues do not 
come under the purview of the discussion on' 
this Bill. Now, whether we should have a 
policy of export of raw materials or of 
finished products, is undoubtedly a larger 
issue. I would only submit that nobody wants 
to export raw materials if they have the 
capacity to convert that raw material into 
finished goods. But with it, the larger 
questions of resources, capabilities, 
infrastructure, level of industrial development 
etc., are intimately connected. Therefore, 
formulating  a  policy  like     that—we 

should not export raw materials and we shall 
export finished goods—may sound very nice 
hut to some extent, it may be unrealistic if we 
do not have the necessary supporting infra-
structure to convert the raw materials into 
finished goods. That too has to be kept in 
mind. However,, this is a larger issue and, 
strictly speaking, it does not come within the 
purview of my Ministry. 

"With these words, Sir, I hope that I have 
covered the salient points which the hon. 
Members mentioned. I hope that they will 
give their unanimous approval to the 
provisions of the Bill.    Thank you. 

THE VICE-CHAIRMAN (SHRI 
LOKANATH MISRA): The question is: 

"That the Bill further to amend the 
Central Sales Tax Act, 1956, as passed by 
the Lok Sabha, be taken into  
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
LOKANATH MISRA): We shall now take 
clause-by-clause consideration of the Bill. 

Clauses 2 to 9 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI PRANAB MUKHERJEE: Sir,. I 

move: 

"That the Bill be returned." 

The question ivas put and the motion was 
adopted. 


